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PARLIAVMENTARY AFFAIRS AND LEGISLATION SECRETARIAT
NOTIFICATION
NO: DPAL 28 SHASANA 2023, BENGALURU, DATED: 08.11.2023
Ordered that the translation of FTTEET T33O TRLRIENT I,

TPOFNRPAT 3DFNY Tee,0 Afee (3T Bl) 955,033, 2023 (2023 T
TooredT 95068 A0835:05) in English language, be published as authorised by
the Governor of Karnataka under clause (3) of Article 348 of the Constitution of

India in the Karnataka Gazette for general information.

The following translation of TOFET 3,035,300 TRRIENP,
TPIENRPALT 9T:DENT Tea,0 Ao (3TEE) ©9pes3es, 2023 (2023 T
T 900 ®0835:05) in English language is published in the Official

Gazette as authorised by the Governor of Karnataka under clause (3) of Article 348
of the Constitution of India.

KARNATAKA ORDINANCE NO. 05 OF 2023

THE KARNATAKA COMPULSORY SERVICE BY CANDIDATES COMPLETED
MEDICAL COURSES (AMENDMENT) ORDINANCE, 2023

(Promulgated by the Governor of Karnataka in the Seventy fourth year of the Republic of
India and First published in the Karnataka Gazette Extra-ordinary on the 8% day of November,
2023)

An Ordinance further to amend the Karnataka Compulsory Service by
Candidates Completed Medical Courses Act, 2012 (Karnataka Act 26 of 2015 and
for matters connected therewith or incidental thereto.

Whereas, both Houses of the State Legislature are not in session and are not
likely to meet in near future and the Hon'ble Governor of Karnataka is satisfied
that the circumstances exist which render it necessary for him to take immediate
action to promulgate the Ordinance for the purposes hereinafter appearing;

Now, therefore in exercise of the powers conferred by clause (1) of Article 213
of the Constitution of India, Hon'ble Governor of Karnataka is pleased to
promulgate the following Ordinance, namely:-

1. Short title and comm'encerﬁéiﬁﬂ‘—“‘('l) This Ordinance may be called the
Karnataka Compulsory Service by Candidates Completed Medical Courses
(Amendment) Ordinance, 2023.

(2) It shall come into force at once.



®

2. Amendment of section 3.- In the Karnataka Compulsory Service by
Candidates Completed Medical Courses Act, 2012 (Karnataka Act 26 of 2015)
(hereinafter referred to as the principal Act), in section 3,-

{a) in sub-section (1), after the words “compulsory rural service”, the words
“in the existing vacancies as specified by the State Government” shall be inserted.

(b} after sub-section {1), the foliowing proviso shall be inserted, namely:-

“Provided that, if candidates are selected for regular Central or State
Government service, such candidates shall be exemptedf”

(c) in sub-section (3), for the words “equal to hundred rupees less than the
minimum gross salary of General duty medical doctors in Health énd. Family
Welfare Services”, the words “as specified by the State Government” shall be
substituted. ’

(d) in sub-section (4), after the words “undergo the compulsory rural service”,
the following words shall be inserted, namely:-

“or refuse to work or non compliance of the conditions as may be

3. Amendment of section 4.- In sub-section (1) of section 4 of the principal
Act,-

(a) after the words “one year compulsory service”, the words “in the existing
vacancies as specified by the State Government” shall be inserted.

(b) for the words “as may be prescribed equal to hundred rupees less than
minimum grosé salary of specialist of Health and Family Welfare Department” the
words “as specified by the State Government” shall be substituted.

(c) after sub-section (1), the following proviso shall be inserted, namely:-

“Provided thét, if candidates are selected for regular Central or State
Government service, after post-graduation, such candidates shall be exempted.”
do. 4. Am’éndment of section 5.- In sub-section (1) of SﬁlCﬁOl?. D of tlg;é:principal

o (a) after the words “one year compulsory service”',:fthe words “in the existing
vacancies as specified by the State Government” shall be inserted. |

(b) for the words “as may be prescribed equal to hundred rupees less than

minimum of gross salary of senior specialist of Health .and Family Welfare

Department” the words “as specified by the State Government” shall be substituted.
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(¢} after the first proviso the following proviso shall be inserted, namely:-
“Provided further that, if candidates are selected for regular Central or State
Government service, such candidates shall be exempted.”

The above translation of TUREEIT 53,T353C0D TALRIENT ), TPRLIENRPLAICT
923D NY Fr89,00 Aeie (ST EBl) e950503¢T, 2023 (20230 Tooe&dT 9505033
20835 05) be published in the official Gazette under clause (3) of Article 348 of the
Constitution of India.

THAAWARCHAND GEHLOT
GOVERNOR OF KARNATAKA

By order and in the name of the
Governor of Karnataka,

(G. SRIDHAR)
Secretary to Government
Department of Parliamentary
Affairs and Legislation
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